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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI 

OA NO. 622/2024 

IN THE MATTER OF: 

VARUN GULATI        ...APPLICANT 

VERSUS 

STATE OF HARYANA & ORS.        ...RESPONDENTS 

 
OBJECTIONS TO THE REPORT OF THE JOINT COMMITTEE ON 
BEHALF OF RESPONDENT NO. 101, M/S VALUE FOODS 

 

MOST RESPECTFULLY SHOWETH: 

1. That the present objections are being filed on behalf of M/s Value 

Foods, the Respondent No. 101, in compliance with the direction 

dated 27.02.2025 passed by this Hon’ble Tribunal, wherein the 

recently added industries in the Barhi Industrial Area matter were 

directed to file their objections to the Joint Committee Report dated 

03.01.2025.  

 

2. That at the outset, it is submitted that the observations in the Joint 

Committee Report do not accurately reflect the compliance status of 

the Answering Respondent’s unit. The findings in the Report appear 

to be based on assumptions and outdated assessments, which are 

inconsistent with the current operational realities of the Answering 

Respondent. 
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3. That the Answering Respondent operates under the name and style of 

M/s Value Foods, engaged in the business of food processing and 

operates at Plot No. 273, HSIIDC Industrial Estate, Barhi, Phase-II, 

Sonipat, Haryana. The facility functions strictly within the framework 

of environmental laws and holds a valid Consent to Operate (CTO). 

The unit maintains proper Effluent Treatment Plant (ETP) 

infrastructure and regularly tracks parameters of inflow and outflow 

through logbooks and monitoring mechanisms. No deviation from its 

legal obligations has occurred. 

 
4. OBJECTIONS TO THE JOINT COMMITTEE REPORT: 

 
4.1. That the Answering Respondent submits that an inspection conducted 

on 08.08.2024 resulted in observations concerning the unit’s 

practices. A Show Cause Notice dated 02.01.2025 was subsequently 

received from the Haryana State Pollution Control Board (HSPCB), 

alleging non-compliance in areas such as non-maintenance of 

logbooks qua Raw material used; Finished goods produced; PETP 

inlet and outlet performance; Boiler fuel consumption; Monthly 

analysis of treated effluent; Daily logs of production and water usage.. 

These allegations have been addressed comprehensively by the 

Answering Respondent, with a detailed and reasoned response 

submitted to the HSPCB. Therefore, the continued reliance on these 

initial findings is unjustified and does not reflect the present 

compliance status of the unit. 

 
4.2. That it is submitted that all of the above issues were raised in the Show 

Cause Notice issued by HSPCB. In response to the Show Cause 

Notice dated 16.01.2025 which raised several allegations, the 
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Answering Respondent has provided a comprehensive response 

backed by documentary evidence. These responses address the 

primary concerns highlighted during the inspection conducted on 

08.08.2024. A Copy of the Show Cause Notice along with response 

to the HSPCB Show Cause Notice along with all the relevant 

annexures is annexed herewith and marked as ANNEXURE R-1. 

 
4.3. That it was clarified in the response to the HSPCB Show Cause Notice 

that during the inspection conducted on 08.08.2024, the unit was not 

engaged in production activity. The premises were undergoing routine 

washing and cleaning operations, which do not generate typical 

process effluents. Thus, any water collected during this period would 

not represent the actual trade effluent of the unit. This crucial fact has 

not been considered in the Joint Committee's findings and has led to 

an incorrect inference of dilution. 

 
4.4. That the Answering Respondent duly submitted that the Answering 

Respondent maintains exhaustive and verifiable records of: 

 
4.4.1. Raw material used; 

4.4.2. Finished goods produced; 

4.4.3. PETP inlet and outlet performance; 

4.4.4. Boiler fuel consumption; 

4.4.5. Monthly analysis of treated effluent; 

4.4.6. Daily logs of production and water usage. 
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These records are submitted regularly to the concerned authorities and 

were also available during inspection. Any inference drawn without 

referring to these records is misleading and ought not to be relied upon 

for adverse findings. 

 
4.5. That furthermore, the Answering Respondent had clarified that as a 

responsible industrial unit, the Answering Respondent has already 

ensured that any potential misapprehension regarding process 

discharges is avoided in the future. While no illegal act was 

committed, the Respondent has undertaken internal reviews and 

improvements of handling and cleaning practices to fully eliminate 

scope for ambiguity. 

 
4.6. That given these clarifications and the proactive measures taken post-

inspection, the findings of the Joint Committee Report should be 

reconsidered. The adverse implications of any erroneous findings on 

the financial stability and operational continuity of our unit, which 

significantly contributes to the local economy and employment, are 

substantial and unwarranted. Thus any adverse order based on these 

findings would have severe financial implications and cause 

significant operational disruptions, affecting not only the unit but also 

the large workforce it employs and the broader local economy. 

 
5. That the Answering Respondent remains committed to environmental 

sustainability, regulatory compliance, and responsible industrial 

operations and prays for a just and fair assessment of its compliance 

status. 
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6. The Answering Respondent further reserves its right to file additional 

pleadings or affidavits, if necessary, in response to any subsequent 

developments in the present proceedings. 
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